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West, Impbi] East, Thcrtibal ind Bishcn- 
pur  durinĝ  the ytut  1954-53 
1951-56;

(b) the number of unexecuted cases 
lying with Kamdngos and the Am  ̂during 
the  aforeMid  years; and

(c) the number of cases pending of 
unexecuted for the last ftre or more 
years?

The  Minlatcr  in the Mlniatry of 
Home Affain (Shri Datar):  (a) and
(b).  A  statement giving  the required 
information it plsctd on the Tabk of the 
House.  Appendix  III,  Annexur c 
Ko. 54]-

(c) None.

Manipur  Communiat  Party

J04. Shti malMm Koiahîf: Will 
the Minister of Home Aflaira be pleated
tosute:

(a) the  number of members  of the 
Manipur  Communist  Party  who sur
rendered  in May  and  Junê io<6  in 
the  Coun  of the  Additional District 
Magistrate  of Manipur;  and

(b) whether  it is a fact  that  these 
surrendered  members  of the  C.P.I. 
were wanted by the police since  1950 
in connection with the Manipur Com
munist Party Conspiracy Cise of 1950?

The  Minister in the  Mlniatry  of 
Home  AllSaira (Shri Datar):  (lO and
(b). 9 persons  wanted  sinct  1951 in 
conneaion  with  the  conspiracy  case 
under sections  121 A/123 of the I.P.C., 
surrendered in the Court of the Addi
tional District  Alaffistxate,  Alanipvr in 
the months of May and June 1956.

IniUm Sottlera in Andemana

JD5*  Shri K
tne Minister of 
to state:

I Will 
be pleated

I State have been tent to Andamant 
Ibr aettkmcnt from the quota allotted for 
the year 195̂; and

*

(b)  what are the special facilities which 
wffl be provided to them thete.

The Mnlater in tiie Mlniatry of 
Hma AJhiira <8hrt Dmtmr)i M 42

(193 persons).

(b)  A ttattmcnt thowint the IMlitiot 
given to the tettlert is placed on the Table 
ofLokSabha. (5̂ Appendix 111̂ Anaentta 
Ko. 35].

Carmptlon Gnaea

30̂  Shri D. C. Will the
Minister of Home AflUM ba pjleated 
to state:

(a) the number of corruption cases 
filed â ntt the officers of the ooverameMt 
of India in 1956 to far;

(b) the  number  of cases in which 
pumsimient has been awarded; and

(c) the number of cases that are still 
pendmg decision ?

The Mlniater in the Mlniatry of 
Home Affaira (Shri Dntnr)! (a) to (c). 
A statement containing the required infor- 
matiob Is on tĥ oth Jtme> 1̂56 is laid on 
the Table of the House.  Appendix III 
Anndnjia No. 56].

LP.S. Ofllcara

307. Shri D. C Sluifmni Will the 
Minister of Home Affaira be pleased to 
state:

(a) the total number of I.P.S. sificcrt 
•erring in each Part A, B and C States and 
alto ac the Centre on the ist Januarŷ 1936; 
and

(b) the total sanctioned ttivngth of I.P.S. 
officers for each Sute ?

The Mlaltter in the  Mlniatry of 
Home Atfait*a(8iiri Datar) s (a) and(b). 
Two statements giving the requisite infor
mation are laid on the Table cf the House. 

Appendix III« Aoaexure No. 57].

All India Senricea Training Schoola

3at.  Dr« Satyawndli Will the Minis
ter of Home AAlra be pleased to state:

(a) the number of trainees in both the 
All India Services training schools at pretent; 
and

(b) whether any reservation of Seats 
is being observed in the total number qf 
candidates taken fior ttainiag ?




